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MADHYA,BRADESH ACT i,
No 21 or 1§76. i)

I
i

MADHYA PRADEQI‘I PASHU (NIYA'\TTRAN)
ADHINIYANI 1976 -- |

[ Recewcd the assent of the Governor on the 9th I\’hrch 1976 assent ﬁrs*
pubhshcd in the ““Madhya Pradesh Gazctte” (Extraordmary), dated
- the 27th March, 1976.] :

An Act to provide in the interests of the gene1al Public for the :
j ntamten'\nce and movement of cattle. . .: ; !

Be 1t enacted by the Madhya Pradesh - Leg1slatu1c in the
TWentyscventh Year of the Republic of India aslfollows :— | .
(1) ‘This Act may be called the Madh‘ya Pradesh Pashu Short - title,
(leantmn) Adhm1yam 1976. 2 extent and

‘comm encemen

(2) It extezlxds to the Whole of the State of I\’Iadhya Pr 'desh R
(3) It shall come into force on such date and in such acess as
3 the Stat!le Government may, by notification, appoint and dlﬂelent
dates - may be appomted for different areas. ‘

| . H
.In tlns Act unless the context otherwxse requxres — Definitions.

Pt
HE L

i(a) ”cattle” means any of the: amn‘mls spec1ﬁcd “in the

{ - Schedule;

S ik
EHE

l
|
i ! ; Il
F : (b) corporatxon Iheans anybody cmpo ate constituted or
". 4 ,; registered under any enactment for!the time being in-
i1 | :iforce and -includes a company, ﬁrm or other associa-
‘I  tion of individuals;’ Sy £ :

it ‘

(c) "dlrectox in re_latmn to a ﬁrn} 1neans a partncr in the .
i fArmg : i

G
LaE I
i

(d) “notxﬁed order means: an order not1ﬁed in-the oﬁicm1
W i .} - Gazette. 1 ; _
- The State Government may, by notification in the official Amendment
Gazette add to or alter ‘or amend thé Schedule and on such noti- Schedule.
ﬁcatxon bemg issued, the Schcdule shall be deenied to be amended
accordmgly : C :

-4 (1) If the State Government is of the opinion that it is Powers to conlrol

t.

of

- miecessary or expedient so to do for the purpose of promoting the maintenance,

 public'sefety or public convenience or. public| health, it may,| by a supply,; distril

notified order, prohibit or regulate the kecping, maintainipg or wegtat Lo
movement of ‘any cattle in any pmtlcular pl'lCC or arca spcc1ﬁed :
_msuchorder Rl Lt .:AI o ;:,., ;
- |
w3 (2) Without prejudlce to the gener ality ofthe powers conferred
- by sub section (1), and .an order made, thc1eunde1 may pxovllde———

(a) for prohlbmng or 1egul’1tmw staumg 03 heldmg.o‘? Tattle
in regard to the number thereof, and the place “ito be
uscd for _the purposc; v 3
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